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BEFORE THE HON’BLE NATIOANL GREEN TRIBUNAL, PRINCIAPL
BENCH, AT NEW DELHI

MA NO 71 OF 2025

IN
OA NO 485 OF 2017
IN THE MATTER OF:
MANDAKINI BANDH PRABHAVIT SAMITI ... COMPLAINANT
VERSUS

L & TUTTARANCHAL HYDROPOWER LTD & ORS. ...RESPONDENTS
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That Hon’ble National Green Tribunal vide order dated 25.09.2025 was
pleased to direct Respondent no. 2 to file reply to the MA filed by the
applicant’s seeking revival of OA no. 485 of 2017.

That the present application has been filed by the applicant seeking revival

of the OA no 485 of 2025 inter alia secking following reliefs:

a. Revive the Original Application No. 485 of 2017 before the Hon'ble
National Green Tribunal (NGT), Principal Bench, New Delhi in
terms of directions passed by the Hon'ble Supreme Court in C.A.
No. 5464 of 2023 vide order dated 23.02.2024 pursuant to final
Judgment dated 28.08.2024 passed by the Hon'ble Supreme Court in
Civil Appeal No. 9411 of 2016 and.

b. Pass any other order in favour of the Applicant in the interests of
Justice, equity and good conscience.

That the OA no. 485 of 2017 was filed before Hon’ble Tribunal by
association seeking compensation on behalf of 115 victims Of
Uttarakhand Floods and the same was dismissed vide order dated

10.02.2023.

That it is pertinent to mention here that due to damage and loss to the
residents, the State Government provided relief. The flood victims
received Rs 7 lacs each towards loss of property from the State
Government Vide order dated 27.06.2013. Further vide order dated
11.10.2013 the State Government has granted Relief Aid Of Rs 2,00,000/-
cach flood victim towards food, shelter and other relief and Rs
0,000/- to the victims under Owner Driven Construction for Houses
icy which cover all those houses which were fully dame~ad in the

yd.
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10.

11.
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9. In view of earlier orders of the Tribunal, noted above, there being no
material to substantiate the claim of the applicants for further
compensation, over and above the compensation already granted, the
application will stand rejected without prejudice to remedy in the light of
orders of the Hon’ble Supreme Court in the pending matter; if Sb advised.

Al pending I.4.s also stand disposed of.”

That further the applicant herein filed Civil Appeal no. 5464 of 2023
before the Hon’ble Supreme Court against the aforesaid order dated
10.02.2023. The said Civil Appeal was disposed of by the Hon’ble

Supreme Court as follows

“3 . A limited modification is made to paragraph ‘9’ of the impugned

- order by granting specific liberty to the appellant to apply for revival of

the Original Application No. 485 of 2017 after this Court decides Civil

Appeal No. 9411 of 2016 depending upon the outcome of the Civil

Appeal.”

4. The appeal is, accordingly, disposed of with liberty as aforesaid.”
That the Civil Appeal no. 9411 of 2016 (Alaknanda Hydro Power
Company Lid. Vs. Srinagar Bandh Aapda Sangharsh Samiti And Others)
was disposed of by Hon’ble Supreme Court vide order dated 28.08.2024.

That the present proceedings have been filed by the applicant, based on
the aforesaid order dated 28.08.2024 passed by Hon’ble Supreme Court in
Appeal no. 9411 of 2016 wherein it is recorded that a quietus is

1ed between the parties and per se there is no admission of liability. Tt

d be germane to state ere specifically that no liability was imposed

e State of Uttarakhand in view of disbursement of relief by the State

srnment. It may be further submitted that as per own avermente nf
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aforesaid Miscellaneous Application no. 71 of 2025, there is no claim of

liability from State of Uttaralkhand.

PARAWISE REPLY

12. That the averments contained in Para | & 2 are matter of record.

13.

15.

16.

That the averments contained in Para 3 are wrong and denied. It is
submitted that as per Para 9 of the order dated 10.02.2023 of the
Hon’ble Tribunal (which is not modified by Hon’ble Supreme Court
vide order dated 23.02.2024 in Civil Appeal no. 5464 of 2023) the
applicants herein failed to substantiate the claim for compensation over
and above the compensation already granted for the claim, and hence
reliance placed by the applicants on report of the committee headed by
Or. Ravi Chopra is completely misplaced, which as per own admission
»f the applicants was only for collateral purposes (as recorded in Para
7 of the order dated 10.02.2023 of Hon'ble Tribunal). Even otherwise
his report and submissions based on the same are distinguishable and
10t directly applicable to the facts and circumstances of the present

rase.
T'hat the averments contained in Para 4 to 7 are matter of record.

That the averments contained in Para & of the' Miscellaneous
Application are related to Respondent no. 1 (L&T) and not related to

the answering respondent.

That the averments contained in Para 9 &10 are matter of record. It may
be respectfully submitted that as per order dated 28.08.2024 of Hon’ble
Supreme Court in Civil Appeal no. 9411 of 2016 no liabilit

against the State Government.
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17. That the averments contained in Para 11 are not correct as quietus was
reached between the parties in Civil Appeal no. 9411 of 2016, hence

denied.

18. That the averments contained in Para 12 & 13 are wrong and denied. It
1s respectfully submitted that the State Government has already paid
quantum of damage caused due to floods and loss caused to the victims
and has provided monetary relief of Rs 7 lacs each towards loss of
property. The applicant herein has also not made any claim against the
State Government. There is no liability of the State Government after

disbursement of relief as aforesaid.

Dated

At ; Dehradun
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BEFORE NATIONAL GREEN TRIBUNAL, PRINCIPAL BENCH, NEW DELHI
M.A.NO 71 OF 2025
IN
IN OANO 485 OF 2017

IN THE MATTER OF:

MANDAKINI BANDH PRABHAVIT SAMITI ...APPLICANT
VERSUS

L & TUTTARANCHAL HYDROPOWER LTD

& ORS. ...RESPONDENTS
Affidavit

1, Nandan Sing Dungariyal about 51 years S/o Late Alam Singh Dungariyal,
currently posted as Joint Secretary at Department of Energy, Government of
Uttarakhand hereby solemnly affirm and declare as under :-

1. 1 am authorized to file present reply on behalf of respondent no 2 in present
MA in the above-mentioned matter and 1 am well conversant with the facts
and circumstances of the case and competent to swear this affidavit.

2. That | have gone through the contents of the accompanying reply to the MA
and the same are true to the best of my knowledge and the same kindly be
read as part and parcel of this affidavit as the same are not being repeated

herein for the sake of brevity.
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BEFORE THE NATIONAL GREEN TRIBUNAL, NEW DELHI

MISCELLANEOUS APPLICATION NO. 71 of 2025
IN
ORIGINAL APPLICATION No. 485/2017

Mandakini Badh Prabhavit Samiti , Appellant(s)

Versus
L&T Uttaranchal Hydropower LTD & Ors Respondent(s)
VAKALATNAMA

I/We State of Uttarakhand, the Appellant(s)/Petitioners(s)/Respondent(s)/ intervener(s)
of the above Appeal/Petition/ Reference do hereby appoint and retain Ms. Anjali Rajput,
Advocate of the Supreme Court to act and appear for me/us in the above matter and to
conduct or defend the same and to appear in all proceedings that may be taken in respect of
any application connected with the same or any decree or order passed therein, including
proceedings in taxation and application for Review, to file.and obtain return of documents,
to deposit and receive money on my/our behalf in said matter and to represent me/us and to
take all necessary steps in the above matter. /We agree, to ratify all acts done by the
aforesaid Advocate in pursuance of the authority.

Dated this the 2z day of September, 2025

ACCEPTED
Anfali Rajput,
Panel Advocate,
Supreme Court of India, (ManishXumar Pandey)
Chamber No-136, New lawyers chamber Addl. Secretary & AddLL.R.
M,C Shetalwad Block, Supreme Court Government of Uttarakh
New Delhi-110001 APPELLAMMMH%E?&E&?@E}NDENTS
Mobile No-9811777368 Additiona) SEETE R
o T . w_cum.Add\tlona o TN
E-Mail id-advanjali.rajput@gmail.com Govt. of Uttarakhand
MEMO OF APPEARANCE

To,

The Registrar,

National Green Tribunal,

New Delhi.
Sir,

Please enter my appearance in the above mentioned case on behalf of Petitioner(s)/
Respondent(s).

Yours faithfully,

(Anj4N Rajput)
Advocate for the Petitioner(s)/
Respondent(s)/Appellant(s)




